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CmmAL /^M1NI31H.^IVE TR13JNAL
BttNQ. f AL BEMCHiNE/i/OELHI

0. A.Hu.iSlsj^ ij|
Ne-A^aelhi, this the 25th day of January ,1995

Hon'ble ihri J.P. Sharma, M®nber( J)
Hon' ble 3hrl . .Adlge, Meaiber (A/

Ihri On Aakash Saini,
s/o 3hri Khazan Jingh,
rOStman -lhakur Basti R.J. uelhi»

r/o c/o Jhri :3ant Lai,Advocate 4.
G-.2l( 3}, New Multan Nagar ,Oelhi *• • App^i cant

3y Advocatei 3hri iant Lai

Vs.

1. Union of India
through the
oecretary.
Mi nis try of Contimnication,
J e par ta en t of Pos ts
Uak Siawan,New Delhi.

2. The lenior cwperintendent of lost Offices,
Delhi North Divis ion,Delhi .

3. The ,^stt. Dupd t. of ibst Off ices ,
Delhi North Illrd. lub Division,
Pad am Nagar,Delhi. Respondents

By Advocate: Shri pu-g '

O R D E R ( CRAL)

Hon'ble 3hri J.P. Dharma , Member( j)
%

The applicant is employed as Postman Ehakur Basti

Post Off ice ,/Delhi under Delhi North Postal Diuision®^

The griauanca of the applicant has been that the period of

suspension from 25th Mugust, 1982 to 8th Qecembar, 19 94 has

not been regularised as period spent on duty through the

applicant has been acquitted bf the Criminal charges by the

Criminal Court by the order dated 4,2.1992 a copy of uhich is

anclosad as Hnnaxure H-I, No disciplinary proceedings have

baan initiated against the applicant. In viay of this^ ;he
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V filed this ^pplic-tion on 25th 3uly, 1994 and prayed for the
that

grant of reliefs/raspondants be directed to ragularisa tha

period under suspension from 26th August, 1982 to 8th Hec.j

*1984 as spsnt on duty uith all go nsaquantiai benefits uith

full pay and allowances and re-fixation of the pay of ths

applicant alonqwith interest on delayed payment •

2. M notice was issued to the resaondants. The respondanta

dionot contest this application.

3. 4t the time of hearing 5hri O.P.Fiathur appeared

who is Hssistant Superintendent Post Offices. The Oeptt.^

representativa glues the statement before the Bench that the

relief prayed for by the applicant has since been accepted by

the Department itself and the present application has become

infructuous. h copy of the said order has been mado available

by the Isarnsd counsel for the applicant which has bean

-taken on rscord.i

4. In view of this, this application h;:„3 bacoma infruc-

tuous and tha raspondants are directed to pay tha applicant

tha pay and allowances for the suspension period as axpedit iously

as possible as per their own letter No, F2/37/82-83 datad

5,1, 1995, No costs.-
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